
SRO:-Y-:rb Whereas, on 10-09_2018 d 
Seer Crossing one person comtng from 5 uring Naka checking at 
seeing the Naka tried to change his way ~ngrama towards Sopore 
the Naka party and apprehended tac~ull e ~spect was chased by 
oofor bag with one T-shlrt Chitra (Arm:- ~ s)earch, one Army 
ammunition and one AK-47 magazine we~~ or ' 10 AK 47 live 
pJSSession. During preliminary enquiry, he dis~~cov~r~d from his 
Farhat Ahmad Lone S/0 Ghulam Hassan Lone ose Is name as 
tang affiliated with LeT outfit as OGW;and RIO Zangam Pattan 

t Wherea~, a case FIR No. 94/2018 U/S 18 UlA(P} Act,7125 
.I.Act was reg1stered at PoHce Station Tarzoo and investigation 
!:ken up;and- was 

J. Whereas, during the course of investigation site plan of place 
ioccurrence was prepared. Statement of witnesses acquainted with 
~c facts and circumstances of the case were recorded under 
~vant provisions of law and placed on record ,besides statement 
1 material witness was also recorded u/s . 164-A Cr.PC. 
:westigation revealed that accused Farhat Ahmad Lone 5/0 Ghulam 
~.assan Lone R/0 Zangam Pattan Is an active OGW of LeT outfit 
:rmtlng in Police District Sopore and in criminal conspiracy was 
~g to join the LeT ranks but was apprehended before he could 
~J'f.ceed in his nefarious design. The said accused had received the 
:m"ls/ammunition from the militants of LeT to carry out terrorist 
~lties in the jurisdiction of Pollee Station Sopore. Bas~d on the 
a:ts and circumstances Investigation conducted has pnma facie 
~blished offences punishable u/s 7/25 A Act ,18 UAP Act against 
:.CUsed Farhat Ahmad Lone S/0 Ghulam Hassan Lone RIO Zangam 
·:ttan and accordingly investigation of case has been conclude: as 
~·~~d against him. It is here to mention that a~cused ;:~m~~~ 
-~'ned under PSA by the order of Dlstnct Magtst~ate 8 and is 
-~ order No. 74/ DMB/PSA/ 2018 dated 20:07 201 

·:sently lodged In District Jail Kote Bllwal Jammu,and 



4. Whereas, the Authority appointed b th 
~er sub-section (2) of section 45 o? the State Government 
!Prevention) Act, 1967, has Independently e UnlaWful Activities 
Olal)' file and all the other relevant docume ~crutinlzed the Case 
and has come to a definite conclusion tha~ th;elatlng to the case 
~rd of prosecution sanction against the said 5 Is a flt case for 

accused person; and 
> Whereas, after perusing the Case Dia 
~ments and also taking Into consideration the o6'' the releyant 
dthe Authority appointed under sub-section {2) of ::~atlons/vlews 
111\lawful Activities (Prevention) Act, 1967 the State G on 45 of the 
vu h . ffi . ' overnment Is d the view that t ere IS su 1c1e~t material and evidence available 
'9alnst the accused person for h1s prosecution under the aforesaid 
~visions of law. 

~ Now, therefore, in exercise of powers conferred by sub-section 
Q) of section 45 of the Unlawful Activities (Prevention) Act, 1967, 
me State Government hereby accords sanction for launching 
~ecution against the accused person namely Farhat Ahmad Lone 
tJo Ghulam Hassan Lone R/o Zan gam Pattan for the commission of 
~nces punishable U/5 18 of Unlawful Activities (Prevention) Act, 
1967 arising out of FIR No.94/2018 of Police Station Tarzoo. 

By order of Government of Jammu and Kashmir. 

'b. Home/ Pros/ 27 /2019 

Sd/-
Principal Secretary to the Government 

Home Department 
Dated: "l-b .07.2019 

inpy to:- Thi h reference to his 
t Director General of Police, J&K, Jammu. 
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5 da~ed 16/03/2019 

letter No.Legai/San-135/S/2018/l76d33h- It~ receipt of which 
and. The CD file in original is returne erew , 
may kindly be acknowledged. rt t of Law Justice & 

l.Secretary to the Government, Depa men ' 
Parliamentary Affairs. (w. 7.s.c.) to the Government, 

lPrtvate Secretary to Principal Secretary 
Home Department. 

4.Stock file. 

to the Government 
Under Secretary Department Home 

2j Png c 


